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JAGANNATH PAHADIA On 
behalf of Shri P. C. Sethi, I beg to lay on the 
Table :-

(I) A copy each of the following 
Notificalions under "xlion 159 of 
th·; CW.t(lIllS I\cl, 1962: 

(i) G. S. R. 1833 (llindi vcrsoll) 
published in Gazette of India 
dal"d the 2nd Augu't, 1969 
together with an explanatory 
memorandum. 

(ii) G. S. R. 1836 publi,;hcd in 
Gazette of India dated the 29th 
July, 1969. 

[PI"""d ill Ubrary. Sce No. LT-1694/69]. 

(2) A copy of Notification No. G. S. R. 
1780 (English vcrsion) and 
G. S. R. 17H2 (Hindi version) 
published in Gazette of India 
dated the 26th July, 1%9, 
under sect ion 3H of the 
Central Excises and Salt Act, 
1944. [Placed iI. Librar)'. S .... 
No. LT-1695/69]. 

(3) A copy each of the following Noti-
fications issued under the Central 
Exeise Rules, 1944 : 

(i) G. S. R. 1776 published in 
Gazette of India dated the 26th 
July, 1969 together with an 
explanatory memorandum . 

(ii) G.S.R. 1830 and 1831 (Hindi 
version) published in Gazette 
of India dated the 2nd August, 
1969 together with an explana-
tory memroandum. 

[PI"""I ill Librar),. s.-c No. LT-1696/69.] 

MESSAGE FROM RAJY A SABHA 

SECRETARY: Sir. I have to report the 
following message received from the Secre-
tary of Rajya Sabha: 

"In ,,,'cordanl'" with the provisions of 
rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am dircctL'<I to inform the Lok 
Sabha that the Rajya Sabha, at its sitting 
held on the 13th August, 1969, agreed 
without any amendment to the Salaries 

Bellgal Tea Gardens 
and Allowances of Members of Parlia-
ment (Amendment) Bill, 1%9, which was 
passed by the Lok Sabha at its sitting 
held on the 7th August, 1969." 

14.11 hrs. 
RE. STRIKE OF TEA GARDEN 

WORKERS IN WEST BENGAL-Conld. 

MR. CIIAIRMAN : We st.all now take 
up rurther c1ause-by-c1ause consideration 
of the Lokpal alld Lokayuktas Bill. 

SHRI S. M. BANERJEE (Kanpur) : 
I rise on a point of order under rule 340. 
The hon. Ministcrs concerned havc laid cer-
tain papers on the Table of the House and 
now there is going to be c1ausc-by-clause 
consideration of the Lokpal and Lokayu-
k tas 8i II. Now we arc on the second 
stage of the Bill. I rise on a point of order 
under rule 376 (2) that ~he busincss before 
the House be a<ljounred under rule 340, 
so that we could have a discu,,-,ion on the 
strike of about two lakhs or tea garden 
workers in West Bengal. It is a serious 
situation. I would re\luest you to a adjourn 
the debate on thc 8ill and allow a discus-
sion on the tea garden workers' strike. I 
want that the Union Labour Minister should 
come and make a statement. I would 
request you and through you the hon. 
Minister of Parliamentary Affairs that the 
Union Labour Minister should come and 
make a statement. 

SHRI BENI SHANKER SHARMA 
(Banka) : I support Shri S. M. Banerjee's 
demand. The whole economy or West 
Bengal is involved in this. It is a very 
important issue and we should be allowed to 
discuss it. 

SHRI S. M. BANERJEE: Where is the 
Union Labour Minister ? He should 
make a statement. 

When there was a jute strike, Shri B. R. 
Bhagat went to Calcutta. Today, let the 
Union Labour Minister go to Calcutta. 
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MR. CHAIRMAN : The hon. Ministci 
has heard what the hon. Member has said. 

SHRI S. M. BANERJEE : You may 
kindly direct him to make a statement. 

MR. CHAIRMAN: With the parmission 
of lhe Speaker, he can make a statemenl if 
he wants to do so. 

SHRI SHEO NARAIN (Basti): 
This is a very important qu~slion. The 
hon. Minister of Parliamentary Affairs must 
give an assurance to the House in this regard. 

SHRI S. M. BANERJEE: The statement 
should come by Ihis evening. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU 
RAMAIAH): Yesterday. we had a meeling . 
in the Speaker's room with the leaders of 
the different Opposition groups. and the 
general consensus was that if any hon. 
Member wanted to raise any matter on the 
fioor of the House, he should write to the 
Speaker for permi~sinn ....... . 

SHRI S. M. BANERJEE 
already written. 

We have 

SHRI RAGHU RAMAIAH : .... and 
also give prior notice to me or to the 
Minister concerned so that we may 
know aboul it. Of course. Ihe Speaker 
must give permiSSIOn, nod prior 
notice must he given to me or to 
the Minister concerned. That was the 
point which was raised at the meeting that 
the Speaker had with the leaders of Ihe 
Opposition groups. I would reque.t you 
and the hon. Members of the Bou", to bear 
that in mind in such proccedings. 

,"~~(~):;m~ 
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SHRI S. M. BANERJEE: On a point of 
personal explanation. The bon. Minister 
said that there was some understanding 
betwocn the leaders of t~ different JlWUps· 
We do agree that there was some under-
standing. But if you sec the papers you 

Garc/ells 
will find that in thc morning itself I had 
written a note to the Hon. Speaker requesl-
ing him to allow me 10 raise Ihis issue under 
rule 377. He has not ssid 'No'. I have 
not been informed that that has been rejec-
ted. Further, the hon. Minister of Parlia-
mentary Affairs should know that I have 
already tabled a calling-attention-notice in 
Ihat regard. My hon. friends who are sitting 
by my side all come from Bengal and they 
know thaI it affccts their cconomy ....... . 

DR. MAITREYEE BASU (Darjccling): 
I represent that area and I come from 
Ihat area ......... . 

SHRI S. M. BANERJEE: She is a trade 
union leader and she knows the position. 
The AITUC and also the INTUC. ... 

MR. CHAIRMAN: It is umler considem-
tion of the Speaker. 

SHRI RANDHIR SINGH (Rohtak) : 
Shrimati lin Palchoudhuri also wants to say 
something. It is her constit ucnl·Y. 

MR. CHAIRMAN: It is still under the 
consideration of Ihe Speaker. 

SHRIMATI ILA PALCUOUDUURI 
(Krishnagar) : It is not my constituency, 

But I am intimately connected with 
that. I know that there is a terrible lot of 
trouble, and about two lukhs "I' peoplc arc 
involved and the whole economy of West 
Bengal will be shattered unless we come 
to some understanding. 

SIIRI S. M. BANERJEE: Will YOIl u,k 
the Labour Minister to make a statement 
at least? 

MR. CHAIRMAN : The hon. Minister 
has heard what hon. Members have s'lid. 
Ir he docs not make a statement. tt,C" the 
Speaker will consider. 
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